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.. .Respondents
(By Advocate Sh. Raj Singh)

: "ORDER (Oral)
Hon'ble Mr. N.V. Krishnan;—

The. 63 applicants before us have stated that
by the impugned order dated 9.10.90 Nursing* Orderly
who were junior to the applicants have been appointed
on a regular basis ignoring their claim. Hence, they
have sought ‘a:. declaration for: -quashing- of the
appointment made - by the order dated 9.10.90 being
arbitrary and illegal. and also for a directﬁén to the

| respondents to appoint them.

2en on 21..4.95, the case was taken up when none
was present for the applicants. The learned counsel

for the: respondents was present on that date. We saw
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~the- judgement . dated 5.6.90 4n 0A-2013/8%, which is
referred to by the applicants. The Tribunal directed
the -respondents: to prepare a scheme for regularisation
and absorption of the daily wages employees engaged by
them in Group-'B8' posts. -

3. In - the reply filed on 25.4.91 by the
respondents. - opposing.the application the respondents
have stated that most of the applicants have been

regularised in pursuance of the above judgement.

4. ~ We, therefore, called for further information
as.to whether.- the scheme.has been prepared, whether
all the applicants  have been regularised and “whether
: éddﬁtiona] ﬁosts Have been created as mentioned in the
earlier reply. The additional affidavit now filed
states that the scheme was prepared and the applicants
Qho have completed 240 days’ of service in a year and
who fulfit the other requisite quualifications have
been regularised in the Tight of the earlier
‘judgement. -Thus 26 of . the applicants have been
regu]arisedi who. satisfy this eligibility condition.
_In the case. of 7 applicants the matter is ;;%ee sub

judicey. Others do not fulfil the condition and also

they are not working. in the hospital at present.

5.. - In the circumstances, wWe are of the view that
as the applicants. themselves have not been appearing
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additional affidavit now filed by the respondents, we

are satisfied -that this application has no merit and

\

accordingly it is dismissed, No costs.
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